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CENTRAL ADMINI STRAT IVE TRIBUNAL 

ALLAHABAD BENCH,ALLAHABAD 

I 

Original Appli cation No: 1146 of 1994 - -
P.N.Dubey • • • • • • • • Applicant • 

Ve rsus 

Supe rintendent & Or s ••••• • ••• P.e s ponde nts • 

Hon 1 ble Mr. T.L.Ve rma, Me nrbe r-J 

Hon'ble Mr. S.Dayal I Memb t? r-A 

(By Hon'ble Mr. T.L.Verma, J.M.) 

The s ubje ct matte r o f challe nge in this 

C,A, is order dated 21.10,1993 whe reby the applicant 

ha s been put unde r suspe ns ion in contemplation of 

initiating departme ntal proce:eding. 

2. The applic a nt was working as Postal Assistant 

in ttle Head Post Office, Jaunpur at the relevant time. 

He has bee n put unde r suspension by respondent No. 1 by 

order dated 21-10-1993 (Annexure A-1). The relief 

' 
claime d in the O.A. is that the suspe nsion order be 

quashed and r esp onde nts be directed to allow duty to 

the applicant and pay full salary and allowances for 

the period of s uspe nsion. 

3 • The order of suspension passed by a competent 

authoLity in conte mplation of initiating disciplinary 

procee ding be ing in the nature of interlocutory order is 

ge ne rally not inte r fere d with by the C~111ts, unle s s it 
~ 

i s f ound ~ on the bas i s of the facts containe d 1"'-.t-

~ no misco nduc t or othe r irregularity ~ ~ ~~s 
~~ made out or the cha rge s c qntempl ated are 

c cnt rary to a ny law. The l earned c ours e l for the 

app l icant aiiB urged that althou~h more t han 10 months 
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have passe'}~ 
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n o ch arge shee t as yet has been 

se rve d upon him an d a s such the orde r putting the 

applicant under s u spe nsion de serves to be quashe d. 

It i s true that t he chargeshee t s hould n ormally be 

se rved within 3 months mR t~a from the date of suspensio r 

and the discip linary proceedi ng be brought to a 

conclus i on expeditious ly. The scope of judicial 

r e vieu bei ng ve r y limit e d in matters of departmental 

inquiry i n genera l and inte rlocutory orde r in pa rticll arJ : 
, w~ I 
.Jh'~are not inclined t o inte rfere wi th the o rder of 

./ 

suspe ns i on at this stage . The l earne d counse l for 

the appliant ha s drawn our attention to the orde r 

passed by t his Bench of the Tribunal in G. A. No . 

lt 4 5 of 1992 in a s imil ar ma t te r in whi c h the respon dents 

wer e directed t o se rve cha rgesheet and conc lude . he 
0.. 

inquiry wi thi n ~ spec ifie d tx period . 

4 • We have g ive n anxious cons i deration to the 

Arg u me n t advanc e d by the l earned coun se l f or t he 

a pplic ant and 
• 

This Tribuna l 

e.. 
~use d the judgeme n t a n d orde r o f 
A 

in O. A. ~o . 445/92 . 

s. In view of the disc uss ions made above , we 

dis pose of this applicati on at the admission s t age 

itse l f with t he f ollowing direction; 

The re s ponde nts are directed to se rve 

ch ar ges he e t o n the app lieant within 2 mont hs from 

the date o f rece i pt of th e copy of t hi s cr der calling 

up on the a pp lica nt t o s ubmit hi s Wr it te n Sta t eme nt 

of de f ence within one month a nd the r eafte r, co10 pl e t e 

t he i nq~i ry within 3 months from the da t e of ii:lO:oi 
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filing of the Written Statem ent. The applicant 

is directed to fully ~ooperate with the inquiry. 

6 . .. This applicat ion i s dispose d of at the 
. 

admi ss ion s · age itse lf with the above direction • 

Member-A 

Allaha bad Da ted : 14.9 . 9'• 
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